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The Lok Sabha met at Eleven of the Clock

[MADAM SPEAKER in the Chair]
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el ARG ¢ U &A1 461 - &1 B, GARI

. ()
2 Yo AR (HITR) : STeeT HelGd], B URIehTel R &1 Alfed fan &l.... (@rgem)
A& HSGAT : TIPS deA Qg |

.. (erTE)
2 dels PAR @ FBIGYT, SR I H YRR A1 2. .. (FagH)
e ABGAT & AT AN &3 S|
.. (o)
MADAM SPEAKER: Nothing will go on record.

(Interruptions) ... ~

11.02 hrs.

At this stage, Shri C.R. Patil and some other hon. Members
came and stood on the floor near the Table

... (cgagm)
Y Yo FAR : IR 7Y A .. (qEm)
LAY WRIGAT & YDA & Al o Al Rebre H 1 Q|

... (Fggm) *

11.02Y hrs.

At this stage, Shri Shailendra Kumar and some other hon. Members
came and stood on the floor near the Table

... (Interruptions)

* Not recorded
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(Q. No. 461)

& HBIGAT : T AT 461 - 31 &, GIAR|

SHRI K. SUGUMAR : Hon. Madam Speaker, | am very sorry to say that the hon.
Minister has demolished my good intention about cooperative farming, I myself
being a farmer, by saying that ‘cooperation’ is a State Subject. ... (Interruptions) |
do agree that it is a State Subject and we should not curtail the jurisdiction of the
States provided under the federal set up. ... (Interruptions) The hon. Minister is
aware how we made a revolution in the dairy sector. ... (Interruptions) Although,
as the hon. Minister has stated, it was also a State Subject, but the then
Government ensured a dairy revolution through NDDB. ... (Inferruptions)
However, I find no such initiative being taken or proposed to be taken in the reply
given by the hon. Minister. ... (Interruptions)

Therefore, I would like to know from the hon. Minister whether he would
like to go in the similar fashion and as adopted by NDDB in making cooperative
farming a success in the country. ... (Interruptions)

MADAM SPEAKER: Nothing will go on record.

(Interruptions) ... ~

SHRI SHARAD PAWAR : Madam, co-operation is a State subject, but there are
schemes in the Agriculture Ministry for institutions that are in the area of
marketing, processing and export from where we can support the State
Government’s proposals. ... (Interruptions) If any specific proposal is sent from
the State to the Government of India, then I will be happy to support it. ...
(Interruptions)

SHRI K. SUGUMAR : Madam, all the countries in the world --including the
developed countries -- had adopted co-operative farming in their countries, and

they were able to export surplus food grains and vegetable oils. ... (Interruptions)

* Not recorded
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It is understood from the reply given by the hon. Minister that most of the
benefits provided to the farmers were related to post-harvesting. ... (Interruptions)
I would like to bring to the notice of the Government that the State Government of
Tamil Nadu, under the dynamic leadership of our hon. Chief Minister Amma, had
launched many schemes in the past as well as is doing presently for the benefit of
farmers right from the beginning to post-harvest. ... (Interruptions)

You would be glad to know that our hon. Chief Minister has taken a
massive programme to eradicate Parthenium plant, which is spoiling the farming
sector. Therefore, I would like to know this from the hon. Minister.
(Interruptions) Is the Government planning to extend possible help to the State
Government of Tamil Nadu to undertake this massive programme across the
State? ... (Inz‘erruptions)E
MADAM SPEAKER: Nothing will go on record.

(Interruptions) ..."
SHRI SHARAD PAWAR: Madam Speaker, the programme which the hon. Chief
Minister intended to take up in Tamil Nadu is a very useful programme. If I get a
specific proposal from the Tamil Nadu Government, I am ready to apply my mind
and try to resolve the issue. I will be very happy to support the State Government

in this regard.... (Interruptions)
MADAM SPEAKER: The House stands adjourned to meet again at 1200 hours.

11.11 hrs.

The Lok Sabha then adjourned till Twelve
of the Clock.E

* Not recorded
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12.00 hrs.

The Lok Sabha re-assembled at Twelve of the Clock.
(Madam Speaker in the Chair)

PAPERS LAID ON THE TABLE

MADAM SPEAKER: Papers to be laid on the Table.
THE MINISTER OF FINANCE (SHRI PRANAB MUKHERIJEE): Madam, I beg

to lay on the Table:-

A copy each of the following papers (Hindi and English versions) under

sub-section (1) of Section 7 of the Fiscal Responsibility and Budget Management
Act, 2003:-

(1

)

Statement on Quarterly Review of the trends in receipts and expenditure in
relation to the budget at the end of the Financial Year 2010-2011.

(Placed in Library, See No. LT 5111/15/11)
Statement on Quarterly Review of the trends in receipts and expenditure in
relation to the budget at the end of the first Quarter of the Financial Year
2011-2012.

(Placed in Library, See No. LT 5112/15/11)

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
AND MINISTER OF CULTURE (KUMARI SELJA): Madam, I beg to lay on the
Table:-

(1)

(1) A copy of the Annual Report (Hindi and English versions) of the
South Central Zone Cultural Centre, Nagpur, for the year 2009-2010,
alongwith Audited Accounts.

(1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the South Central Zone Cultural Centre,

Nagpur, for the year 2009-2010.
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)

3)

4

)

(6)

Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (1) above.

(Placed in Library, See No. LT 5113/15/11)

(1) A copy of the Annual Report (Hindi and English versions) of the
National Museum Institute of History of Art, Conservation and Museology,
New Delhi, for the year 2009-2010, alongwith Audited Accounts.

(1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the National Museum Institute of History of
Art, Conservation and Museology, New Delhi, for the year 2009-2010.
Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (3) above.

(Placed in Library, See No. LT 5114/15/11)

(1) A copy of the Annual Report (Hindi and English versions) of the
Allahabad Museum, Allahabad, for the year 2009-2010, alongwith Audited
Accounts.

(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Allahabad Museum, Allahabad, for the
year 2009-2010.

Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (5) above.

(Placed in Library, See No. LT 5115/15/11)
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN): Madam, I beg to lay on the Table:-
(1) A copy of the Notification No S.O. 2689(E) (Hindi and English versions)
published in Gazette of India dated the 1** November, 2010, appointing the
2" day of November, 2010, as the dated on which the provisions of the
Code of Criminal Procedure (Amendment) Act, 2010 shall come into
force issued under sub-section (2) of Section a of the said Act.
(Placed in Library, See No. LT 5116/15/11)
(2) A copy of the 41* Annual Assessment Report (Hindi and English versions)
regarding the programme for accelerating the spread and development of
Hindi and its progressive use for the various official purposes of the Union
and its implementation, for the year 2009-2010.
(Placed in Library, See No. LT 5117/15/11)
THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): Madam, on behalf of Shri Namo Narain Meena, I beg to
lay on the Table:-
A copy each of the following papers (Hindi and English versions) under
Article 151(1) of the Constitution:-
(1) Report of the Comptroller and Auditor General of India-Union Government
(Civil) (No. 13 of 2011-12)-Performance Audit of the National Institutes of
Technology (NIsT)-Department of Higher Education, Ministry of Human
Resource Development for the year ended March, 2010.
(Placed in Library, See No. LT 5118/15/11)

(2) Report of the Comptroller and Auditor General of India-Union Government
(Civil) (No. 16 of 2011-12)-Compliance Audit Observations for the year ended
March, 2010.

(Placed in Library, See No. LT 5119/15/11)
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(3) Report of the Comptroller and Auditor General of India-Union Government
(Civil) (No. 17 of 2011-12)-Autonomous Bodies (Performance Audit) for the year
ended March, 2010.

(Placed in Library, See No. LT 5120/15/11)

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE,
MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING
INDUSTRIES AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI HARISH RAWAT): Madam, I beg to lay
on the Table:-
(1) A copy each of the following papers (Hindi and English versions) under
Section 619A of the Companies Act, 1956:-
(1)  Review by the Government of the working of the Himachal Pradesh
Agro Industries Corporation Limited, Shimla, for the year 2009-
2010.
(1))  Annual Report of the Himachal Pradesh Agro Industries Corporation
Limited, Shimla, for the year 2009-2010, alongwith Audited
Accounts and comments of the Comptroller and Auditor General
thereon.
(2)  Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (1) above.
(Placed in Library, See No. LT 5121/15/11)
(3) A copy each of the following Notifications (Hindi and English versions)
under sub-section (6) of Section 3 of the Essential Commodities Act, 1955:-
(1) S.0.1732(E) in Gazette of India dated the 26™ July, 2011, notifying
the specifications valid a period of three years in respect of the
customized fertilizers to be manufactured by the manufacturers of

such fertilizers, mentioned therein.
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(ii)  S.0. 1733(E) in Gazette of India dated the 26™ July, 2011, making
certain amendments in the Notification No. S.0. 977(E) dated 9"
November, 1987.

(iii) S.O. 1893(E) published in Gazette of India dated the 12" August,
2011, fixing the specifications in respect of three new fertilizers
imported in India for a period of two years from the date of
publication of this order in the Official Gazette for the purpose of
sale of the same in India for the use of agriculture.

(Placed in Library, See No. LT 5122/15/11)

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (SHRI CHOUDHURY MOHAN JATUA): Madam, I beg to

lay on the Table:-

(1)

2

(i) A copy of the Annual Report (Hindi and English versions) of the
Indian Institute of Mass Communication, New Delhi, for the year 2009-
2010, alongwith Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Indian Institute of Mass Communication,
New Delhi, for the year 2009-2010.

Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (1) above.

(Placed in Library, See No. LT 5123/15/11)

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRIJITENDRA SINGH): Madam, I beg to lay on the Table:-

(1)

A copy each of the following Notifications (Hindi and English versions)
under sub-section (3) of Section 18 of the Central Reserve Police Force
Act, 1949:-

(1) The Central Reserve Police Force Group Sub-Inspector

(Stenographer), Inspector (Stenographer) and Subedar Major
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)

(Stenographer) Amendment Rules, 2011 published in Notification
No. G.S.R. 478(E) in Gazette of India dated the 24" June, 2011.

(11) The Central Reserve Police Force Inspector (Hindi Translator), and
Subedar Major (Hindi Translator) Amendment Recruitment Rules,
2011 published in Notification No. G.S.R. 479(E) in Gazette of India
dated the 24" June, 2011.

(i11) The Central Reserve Police Force Sub-Inspector (Ministerial),
Inspector (Ministerial) and Subedar Major (Ministerial) Amendment
Recruitment Rules, 2011 published in Notification No. G.S.R.
480(E) in Gazette of India dated the 24™ June, 2011.

(Placed in Library, See No. LT 5124/15/11)

A copy each of the following Notifications (Hindi and English versions)

under sub-section (3) of Section 141 of the Border Security Force Act,

1968:-

(1) The Border Security Force, Headquarters Head Constable
(Draftsman), Group ‘C’ Post, Recruitment Rules, 2011 published
in Notification No. G.S.R. 175 in Gazette of India dated the 11"
June, 2011.

(i1) The Border Security Force, Constable (Tradesman), Group ‘C’
Posts, Recruitment (Amendment) Rules, 2011 published in
Notification No. G.S.R. 169 in Gazette of India dated the 4™
June, 2011.

(Placed in Library, See No. LT 5125/15/11)
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3) A copy of the Official Languages (Use for Official purposes of the
Union) Amendment Rules, 2011 (Hindi and English versions)
published in the Notification No. G.S.R. 145 in Gazette of India
dated the 14™ May, 2011 under sub-section (3) of Section 4 of the
Official Languages Act, 1963.

(Placed in Library, See No. LT 5126/15/11)

12.02 hrs.

COMMITTEE ON WELFARE OF SCHEDULED CASTES
AND SCHEDULED TRIBES
12™ and 13™ Reports

SHRI BIREN SINGH ENGTI (AUTONOMOUS DISTT. ASSAM): I beg to
present the following Reports * (Hindi and English versions) of the Committee on
the Welfare of scheduled Castes and Scheduled Tribes (2010-11 and 2011-12):-
(1) Twelfth Report on Examination of Programmes for the Development of
Particularly Vulnerable Tribal Groups(PTGs).

(2) Thirteenth Report on Termination of 10 SC ex-teachers appointed by
Navyug School Educational Society of New Delhi Municipal Council on contract

basis during Special Recruitment Drives 2005 and 2007.

* Twelfth Report of the Committee was presented to Hon’ble Speaker on 30™ April, 2011 and Thirteenth
Report of the Committee was presented to Hon’ble Speaker on 1% June, 2011 under Direction 71A when
the House was not in Session.
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12.02Y hrs.

COMMITTEE ON SUBORDINATE LEGISLATION
19™ and 20™ Reports

SHRI MADHU GOUD YASKHI (NIZAMABAD): I beg to present the
Nineteenth and Twentieth Reports (Hindi and English versions) of the Committee

on Subordinate Legislation.

12.03 hrs.

COMMITTEE ON ABSENCE OF MEMBERS FROM THE
SITTINGS OF THE HOUSE
4™ Report
SHRI PRALHAD JOSHI (DHARWAD): I beg to present the Fourth Report

(Hindi and English versions) of the Committee on Absence of Members from the

Sittings of the House.
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12.04 hrs.

STATEMENTS BY MINISTERS

(i) (a) Status of implementation of the recommendations contained in the
7™ Report of the Standing Committee on Information Technology on
Demands for Grants (2010-11), pertaining to the Department of Information
Technology, Ministry of Communications and Information Technology.”

HAR SR a1 Wit daem # wow w5 (st |fm uwee):  srene #eed, A 1
RAawR, 2004 & Wb QT Jelfed HF-1| & SIRY fbY Y AT 3fege, ol 991 & Aee
73% & JAFAV H, ol AEf@r Qurm, dER &R gEer Wenfiel @Fed @ gad
grenfiiet ddet wmft Afifa (2009-10) @t 74 RS (1581 @1 @) | @ T3 RwRen &
FHRIFE BRI W) I8 999e0 qWT-Icd TR G @ T
1. ga el dddt @ |fifa 9 gE denfel @9 Bt 99 2010-11 @
TR B AT B Sffd B qor RAIE 21 3, 2010 BT Ald G § Y Bt | R
# 32 RmTiel ofik feuoft ot 1€ 2|
2. gE Wenfiet faunr 3 sFad erars Rue (3rgdg-) & orfaR ga drEnfit
Jeeft Wt daa affa @ 9 32 RreilRen/feulr & et & fov ad
{HIT PHew IolY &

3. H UGT B oudH §HI T T8l B gU AW ] dRarg U |ed & ued

W GAT AT gl

" Laid on the Table and also placed in Library, See No. LT 5127/15/11
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(i) (b)Status of implementation of the recommendations contained in the
62" Report of the Standing Committee on Information Technology on
Management of funds by the Department of Posts through Banking and
Insurnace activities, pertaining to the Department of Posts, Ministry of
Communications and Information Technology”

HAR 3R Far denfiat warea J T @A (st |fE uree): sene ek, # S fawm,
AR 3R FEr WEfe $AE 4 AR deerR IR | BRIGAN © AIEE A S
faumT grr il &1 gde ® aR | o denfel dddt @il 9 & e2d ufideT |
e RIBTRE & wrafas & R 991 9ed W) 9d gl

" Laid on the Table and also placed in Library, See No. LT 5128/15/11
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12.04' hrs.

(ii) (a) Status of implementation of the recommendations
contained in the 5™ Report of the Standing Committee on Agriculture
on Demands for Grants (2009-10), pertaining to the Ministry of Food
Processing Industries.”

P AFET § AW FA FAT WET THEHIVT AN FAAT | Ao F7At (. aR0T I /E) :
e WRIGAN, § A JALTE, b AH B (oW B AR H W Y AT 1 o5d1
Rare # @ 15 RBIRL & SR &1 ey AT & dd § I8 g g9-ued IR 9
R

il Y Afa (1547 A |qwr) @t 541 Rure foi 03.03.2010 &1 @ld FHT A
A DI T ATl I§ RUC 99 2009-10 WM FAWPRY] I HATAT DI AN DI Sfr
& &fed Bl

IF 541 RUe § AT gR1 21 RABTRR/Jeror {6y 17 o 59 W) IRAR §RT HRATS
HI ST STUfE Tl A RABIRE @iy Ul SENT &F @& HIH ¥ WTel JEhR0 AN &
UIATE, doleid SIS, goic 3fided, f[ahN o) - UHhUles ddex, diefl fqume ok a1 &
@ BT 3, d1f¥eh ATST 2009-10, HLATA Heich, W UTehi b [T SfawiRe fdepra
WHIH, qASEHT BT AYFDHIBRor, A ST Joagls iR TRRT0T FaRal, WTE THHR
e WENfiel S+F, I @ Wenfiel Semeiedt vd ydae S (oew), @
TRIEPRY] IR, WSAHAD B B GGoIdRul, [d5-2015, WET YHRBROT e &5 Bl
SRIfaRT WET ISP iR ITARET A= & | 2l

afafa grr &1 T A= RreRen & sraTaas & aaaE Rafq gen afafq & @ 18
AT AR qoId B Al D H & TS © AR I FH-US R 9 far w1 2l # g |

& S AR AT UG PR AGH B eI FHY T el BRAT AT | HUAT 4 Y@ AT FHS

Y|

* Laid on the Table and also placed in Library, See No. LT 5129/15/11
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(ii) (b)Status of implementation of the recommendations contained in the 9™
Report of the Standing Committee on Agriculture on Demands for Grants
(2010-11), pertaining to the Ministry of Food Processing Industries.”

PN AT H AW FIA TAT @RI FRRBIUT IR FATGI H Ao WA (Y. TROT I /E) :
# A GUIR, Al @ b Qe B gaRy § Wil BN Affa (1547 A | @ oodi
R # @ € Rrmrfel & srates o s Ry & ddg 3§ a8 9aa < @1 g

@ By FRfT B 9di RUIC i 03.03.2010 BT I A9 H IR Bl M5 |
I8 RUIC Ay 2010 -11 & Y WET IRIRBRU] I HATA DI IFF-ARN Bl Sid A A
gl

I odi Rure # afafa g 13 Ry /ver fer v I R R IRGR gRT dRaATS
B S R Tl Y RIHIR Wi TR0 SEN &9 g1 WTe YR i & diene,
AT b1 FGeradied, Ao uRed SR dMfe ATSMT A€, JaRiR & &l 3fded, Hearafy
&b, RS i AR WAl SATATSH, A WIET e, WTel YHARPRU IEN Hreiiret
SIA/RATAAT 3R IAMYFHIBROT T, A Wi IR ITHelieldl Ud Jdad |ver
(Frew), @Ter TRIRHR0T Uil @gl, @el WAVl JARREIest, gRumd goe 3fiR afed
SR JHTOTIS SR &) & e fad 2l

afffa gr1 @ 18 fAfr= RreRel & sratvE @ adaE Rafa qen afafy &1 & 18
I WX IHA B YD A & TS T 3R I GU-Ied W 9 &1 1 gl H ergerd |

& TS AN A UQ BR AT DB HeFd FHI A e BRAT AR | HUAT 4 Y@l TAT FHSI

GWE

* Laid on the Table and also placed in Library, See No. LT 5129/15/11
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12.05 hrs.

STATEMENT CORRECTING REPLY TO UNSTARRED QUESTION NO.
1606 DATED 09.08.2011 REGARDING ‘STORAGE OF FOODGRAINS’
ALONGWITH REASONS FOR DELAY *

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): I beg to correct
the reply of Part (a) and (b) to the Lok Sabha Unstarred Question No. 1606

answered on 09.08.2011 regarding "Storage of Foodgrains" as follows:

Part of the For Read

Question

answered

(a)and (b) |No Madam, a large No Madam, a large quantum

quantum of foodgrains has
not been damaged due to
poor management and
shortage of storage space.
Total stocks of foodgrains
in Central Pool held by
FCI as on 1.04.2011 was
234.02 lakh tons and with
State agencies 238.55 lakh
tons as on 1.42011.
During last one year
(2010-11), 0.63 lakh tons
of foodgrains with FCI and
0.82 tons with State
agencies accrued as
damaged/non-issuable.

of foodgrains has not been
damaged due to  poor
management and shortage of
storage space. Total stocks of
foodgrains in Central Pool
held by FCI as on 1.04.2011
was 234.02 lakh tons and with
State agencies 238.55 lakh
tons as on 1.4.2011. During
last one year (2010-11), 0.063
lakh tons of foodgrains were
accrued as damaged/non-
issuable with FCI. A quantity
of 0.82 lakh tons
damaged/non-issuable

foodgrains were lying with the
State agencies as on 1.4.2011.

" Laid on the Table and also placed in Library, See No. LT 5130/15/11
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The reason for delay:
The corrected reply could not be laid on the Table of the House within

the prescribed period due to delay in coming of the mistake to the notice of

the Department.

The inconvenience caused is regretted.

12.06 hrrs.

MOTION RE : JOINT COMMITTEE TO EXAMINE MATTERS
RELATING TO ALLOCATION AND PRICING OF TELECOM
LICENCES AND SPECTRUM - EXTENSION OF TIME

SHRI P.C. CHACKO (THRISSUR): I beg to move:

“That this House do extend upto the last day of the Budget Session
2012, the time for presentation of the report of the Joint Committee
to examine matters relating to allocation and pricing of telecom
licences and spectrum.”

MADAM SPEAKER: The question is:

“That this House do extend upto the last day of the Budget Session
2012, the time for presentation of the report of the Joint Committee
to examine matters relating to allocation and pricing of telecom
licences and spectrum.”

The motion was adopted.
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12.07 hrs.
MATTERS UNDER RULE 377*

MADAM SPEAKER: Hon. Members, the Matters under Rule 377 shall be laid on
the Table of the House. Members who have been permitted to raise Matters under
Rule 377 today and are desirous of laying them may personally hand over slips at
the Table of the House within 20 minutes. Only those Matters shall be treated as
laid for which slips have been received at the Table within the stipulated time. The

rest will be treated as lapsed.

(i) Need to increase green cover in cities in the country
SHRI CHARLES DIAS (NOMINATED): Cities in our country are becoming
polluted day by day and they lack even the primary need of Oxygen. Studies in
many cities in our country show that atmospheric pollution is increasing and it is
becoming unworthy for human life. Diseases are spreading because of
atmospheric pollution and reckless construction of buildings is making human life
difficult.

The only way to give more oxygen to our cities is to grow more trees. But,
the footpaths are covered with concrete and as such this has made it difficult for
trees to grow in cities. The avenues have become a rare view in Indian cities now.
Trees which were planted in our cities have been perished by shop-owners and no
action can be taken against them in the present set-up as they damage the trees
with chemicals. In the above circumstances, to give lungs to our cities,
‘city forests’ are the only way. Henceforth, cities have to be planned with enough
space to form city forests and there should be a ratio of land to be earmarked in

proportion with other areas for housing public buildings and commercial areas.

* Treated as laid on the Table
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This will not only provide Oxygen to our cities, but give a green shelter to birds

and space to spend leisurely hours to the inhabitants.

(i) Need to open a Sports Training Centre in Rohtak, Haryana under

Special Promotion Scheme of Sports Authority of India

2 s Rig gSs1 (Vead): W 39 A19d Aldad & Al [Jbm o1 A 3 8 3R
Wl # IPEAT YT B BT A TTRG 3R A TR T T 8dl gl 39 98ard Iy
3R SRy aRaer & afddn &1 qedl g3 a1 @1 g & foly WRPR Bl Well H Ipsodl oA
& ol &R HHT I AT A |AST H WRBR BT I B

s vy & & ¥g qarn g P A SRR 7 faa awl § wal #1 At
F}T B g Fmive N 6y § ofR Raafsal & s don e W sfa A oy
@ Bl e Tdon g IgEsa ok RS Wal § S| g1 S Well 9 gRamm &
Reenf2l @1 aqd ATEH @ ¢ e aoe I o 9Rd A dfeegenisli § G99 iR
PINAT S W & FAG TST 3| PHATIRS IR 2010 & GRM 55 HIFAl WU IGH 3R TN
S P U Hol UGHI § 35 BIFG! UGH gl RIANSAT 7 Siidl | Siafes YRR I & QR
HRA BT Aol ol @0l UGehi H H 36 BIACl WU Y& AR Pol YK Yahl H 33 BIFal Jab
I 5w & Raanfedl 7 & S| gIR I # I8 widhfae gfawr § iR a8 Srodr 3 g
REZRACIC IS

AfhT 121 BIS B STTEAT B U W S AR <91 ¥fd afda Nl ues &) A
Fad A & 3R Y8 1R HYF B vy gl

# A W Ud gar wEal & qA1 § ol aRal g P Ses § e Wed, Jgad d
IS Wl AR Bl Wl WIiTs ATSHl @ 3iaid drferd ifadsT, &1 AR dikebedrel
faf¥re ¢ Aer Wiehd oY f®T |4 31 FRIeT0r &1 B WIfEdRel & ADIRAT §R1 IR
fpar < ger 2l
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(ii) Need to provide funds for construction of level crossings
to facilitate movement of people on roads constructed under Pradhan
Mantri Gram Sadak Yojana in Barmer Parliamentary Constituency,
Rajasthan

it gter Aedt (FEAR): W G 87 e T AN A@ated g’ ygEAT I
Ash Ao AT Fedl BT $B W R Fgd ST 98 @ jer 21 At am
TATIAl BT SIS B SE W q9Ts Ol Y&l WD d AT H 3 dATell Xaid s+l B i -
$9 IR H Fsdh Td Yold HINT &1 0 981 81 9 & SR JEI0H B g RIMET W
SIaTT B! giaen &l fret 7 & 2

TSR FTel # qioasiigqars arsi # &t Ul #ecql STAl aRg wed & o W
o faepr W Ud e faumT & e graemai § T8 8N @ RO AaREd Ud Aradied
I &l a9 U A AN DI IMEAFEA D1 gagr T8 e o & 81 XA AW gRT ub
HAHARIET HIRTT WG B &g o a8 & oY @i 1.42 IS W -1 1 & 2

# RIg HAT A b urivr A AW gR1 ga HA UM W$d ATl § g
arell WSHI H AT aTel BIC I Yo, JUC AU & UIaem=i &l IR8 & ASDi & HeT A arell
N Al W NAd B i @1 geie waw gERad {6y SR aife 39 A B
I T IR ST b |
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(iv) Need to undertake repair work of Sharda Sahayak Canal and release
sufficient quantity of water in the canal during sowing period of crops in
Sultanpur Parliamentary Constituency, Uttar Pradesh

ST, o R (G@YR): AR ey &3 JogR § WdlErst & oy feami o @ )
=TS &1 arlt e e w1 j@1 Bl U @ ST W Rl $ wHd g@ S § VAT & 9rd
BIdT © b A% & & SAferepier &=l # YRET Werd TR We 16 R J& Ud W% Bl Al Bl
PRI & AT a8 § it T e war € 99 uel onar @ A1 Ot gt vd g 9w |
T & {6 TRl § SR8 S8 herdl ¥ W9 fGAMl & Wdi 9 Ul 4R ST & 9 @)
®XCl @RI Bl Sl 81 U qHd AT § TeNl Bl qhls Ud AR fhY S BT W g
W] WIS IS HRT § IR SRl AR & 3R M AT w0 I fHar S 21 39 TR &
T ST A FRAIA SR & J9G H AR DI JHAA 8l & Bl

W WHR I AR 2 6 3N 98T & oa@gR H ARl eId deX TS 16 Dl
AHTS U4 A9 B A w0 A Al T SR &l U9 W% A a1 @ 9T 39 e
F O @Y Smgfed @t S|
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V) Need to provide houses under Sukhi Griha Scheme of Railways to
people living in Jhuggis along railway lines in Mumbai South Central
Parliamentary Constituency, Maharashtra

# THATI AEIGd MAGATS (TS SR-AE): § WRGR BT &9 X HAGT & 2011-12 &
Vel ol B AR MDA BT dledl § FaH ARbR - Gl T8 AISHl ARA [har o1 54
ATST DT A e Hag Ud T SR H TRl & DR ST AN Xl ATgHl & oGl B o
3R BT TRRARTAT # Bd 8, S 39 IRAST & d8d BIC AT oIl BT 3

qoc # g2 HINUN BT Ui AT | W e &1 9T B T B, offhd Hag § e dd
9 URATSHT W B A & A1 M1 HBIed, BTl 8 § AX ey &3 qeaR, HIGH DI 40
H 50 AT AT FHN SURSAT SN VT e & Torare ofl, Bl JeeioR §RI T &) faar 17|
39 G9g § H9 VT TS BT bs IR AGIT BT, I IS db 59 Ga8 § by HrIdrs!
REEIRE]

3 WPR A IE e Hxar g f6 X dody &3 § gl I8 o Dl i o
o S iR 9 9 @Rl @t g shufeat die & T € S 39 Ao & Sfeid STaT
T HRAT S |
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(vi)  Need to set up a model degree college in Srikakulam district, Andhra
Pradesh

DR. KRUPARANI KILLI (SRIKAKULAM): The Government of India approved
a proposal to set up one model degree college each in 374 educationally backward
districts where gross enrolment ratio (GER) for higher education is less than the
national GER. The Ministry of Human Resource Development has recognized 13
districts of Andhra Pradesh as educationally backward districts and Srikakulam
district is one of them. Srikakulam district is one of the most backward districts of
Andhra Pradesh as well as in the country. Most of the population of this district is
tribal and economically and socially backward communities. The people are
mainly farmers and fishermen. Educationally this district is very backward with
insufficient schools and colleges and also due to the poor living standards, the
GER is very low when compared to the national average in primary and higher
education levels. Opening of a Model Degree College in the Srikakulam District
will help to improve the educational standards and the enrolment ratio in the
higher education in the district.

Hence, I request the Hon’ble Minister for Human Resource Development to
consider the proposal for setting up a model degree college in Srikakulam district,

Andhra Pradesh at the earliest.
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(vii) Need to construct roads in Pohari in Gwalior Parliamentary
Constituency, Madhya Pradesh under Central Road Funds

sierelt TeneRT I Rt (Tafor) . TarforR AWt & &1 Ui fAgIT & AT
D e A HH UwsT gorl 2, I8 Igara AT ¥ SMfear™ll W™ & AN ary & &
dedt & & Wi td e & fod fegeR 9R 9sa Wemus. w8 9 R 9 T,
S o Gd IRaET faumT, 9RA IRAR ¥ FRg IR a1 1 21 Y dsd i Bl
e 8-

1. e AT 64 (5.1, T AR BT S99t o § gRac |

2. SIATAT ARRT A UM Il R FSeb A1 R 10 6.7, SHRIPd G &1 A0

3. TS IW GIdnTg § TR T arl T8R1 SFIGd d$d AN &I A

4. UM B9 I WAEAE & oy 15 6.4, Srigpd des ANl g9 &1 Hil|

TqiferR 49 &9 & Jifd IS ued fRgmaw &3 § SWaaR IR GSdhi &
T ALIRT. F8 F B SM & Sid Yool G gRag fau, 4RI WReR A R Bl
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(viii) Need to reschedule the timing of Indore-Nizamuddin (Delhi) Train Nos.
12415/12416 and improve the passenger facilities in the trains besides running
a Duronto passenger train between Indore and Delhi

S AT FAEeE (3]R): SR U O daey g drell A St 12415/16 faTd
BT 20 I8 A TATS O B 2l T B A W 39 S B AT 24 I Tl TS B,
R 39 A ML & uREed & e & srgfaergef 21 faewa: FomEE @ €6k
I A AT ITH! S AT & oIy ord=< & FRagcs w9g R Iolls Sl gl 3
DIz Wl GRegroHe a1 v T BN | A B g AR TN W R | g 2
S I MEN W T B FaR Ioold I & & AT fIcel Bl AR YA B © a9 faeel!
H M & WA & forg Wt gft I M &1 ST SR 2 o Wl & aifaRew 9 e
& 3TET qoi A 3D e Al 59 AT WSl SUAN DR &l [d § 9 qial g1 59 AT
TSI & FHY URAT I AR Y AT | DI T8 o IRy AT & IW T 9 3R
Pls & T8 Qa1 T 21 39 I M BT aRATeT FHI W JoTED g I Sl gl w4
WHR ¥ aeT 2 6 g9 I M @1 gRgeees 99 W gdqm 7g 59 a8 fumel &
HET 7 g9 IRA PR QA1 81 WA R Gag 6 g0 I qgardl Sl AEehdh 8, 39 o JAT
fepd ST =Ry |

38R - FOmES I e H o arel fSe|i o AT s & gl g der s
fFefl f yopR B WY GRad Suae T8 §1 3G9 | AR & SfaRed $9 AN W
JaRT B dTel Aigal gRT Al IR-GR 39 ¥ed ¥ R ST Yed D Bl T3 A W $o
&7 a0 aRRRIfET gdaa &1 oM §1 39 I TS W IREAE q1 g ierd i § ge
aTel HHATRAT BT FeR ST B U § A Bl g1 G Bl 3agaehan © b g9 A Mt
S WY D gecd, S qor glawmen B R W IHRST 4 &aF e S =ity den
AR W W GAaTgdesd I S q7 W € WHR A A AR © [ g9 TS b gl
&THAT & W1 Ferd Y W AT b1 Fellel & H W6 usdl &1 o1 $8R A omgee (faeed)
b ALY Ueh GRall ATAT ST URH DI Sl
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(ix) Need to expedite construction of Lalitpur-Singrauli Railway line

project

st ot R (|a):  goivs & fder 9 Sirsd arell dferayqr & RERiell 514 6. X
AT B Wdfa 1997-98 H g8 o, IH gaxd TRASHT HI AN 925 HRI$ W &fl, SH
el ¢ f o & 577 TS ¥ T B gD ¢ R 97 R Y AT & fFwio oft @
g1 §l AT a9 2011-12 & U 22 5.1 X arga Fefor &1 deg a1 T 2

H X HA Sl A AT BT g (b S RIS b1 MgiRa wwamafy 4 See 4 Sew
R 5 Sy ife onft I Saa uRars T &1 25 ufoera ff s T8 & e g1 oRaren
B BRI RERCT 4 W), qar § D q&A FIT F GORIE! Bl AR FAT-AT RH A I/
[ERIBSIY

S TIRATSHT | oeigvs o1 fdeg & el § @9 JSTT SRy S & BT qaniior
faerr gl

# XA HATE q AN ST § 5 S uRAS &1 w1 eMe Il § URY dRa
FHY AT B Ted URIASHT Dl G R a1 I W A1 2 {6 S aRATSHT Bl Xefd o
@RI AT # fRy w1+ T |
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(x) Need to take urgent measures to correct sex ratio imbalance
in the country

et I a9l (TRENE): TsEdl VAT ¥ By He@UUl WMeR Ndel 8 At &
formgura & S SfaR 2001 & SoAT § WA ons off a' o ff a3 & ' 2001 @
SUET H YN 53.22 3R AT 49.65 BRI o M 3.57 RIS ARG HH off| g9 2011
DI SIUAT H RN 62.37 3R ARATY 58.65 HRIS & AN AR DI METEl Y8 4 3.72
PRAS HH & AR fmgura &1 3far R 98 @ 2|

R UifEER) 3R afferg A U ISy © Siel Afgerisll &l faral ddlyore & <%
& I I H R faome g1 formgua $RT aRan 2 fF Yo e ofR 9 @ 91
TS il Bl BT 8 @l Bl

fipel | wg qd T FERer A arel digASEl B SR ARGR gRI fermura
guR A= srima & sifoer W ware @ @ @ 2

W 3mUE 2 b formgura & iR Bl GHIK R v WRPR Afderd ATaeTD Had
oy o wiasy # Afgersil o1 formgura § gaR 8 d |
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(xi) Need to take steps to control the annual flood in eastern Uttar Pradesh
and undertake adequate relief and rehabilitation measures for people
affected due to floods

2 W TiHT IB Py ANl (Jd AR TR): IR YA & aideldl &5 Yaay a1e o
AR A 1 BT 8l T8 aRdl Uhs W B BAA I 8 Kl © aA1 9@ H BIh!
SF-AT BT JHA Bl 8 HPI 98 O &, U3 B [T IR B FHRAT 8l & o &
UY] 916 W 98 OMJ 2| HEIGAl, 916 MM W UM & U DI WA AT 3D GIIRAr W o
TSl Bl ol ) qatad &1 feam, emrd o8 ff 97 & de 9 T8 g9ar gl 9t @
HEHT H ¥ &5 BT AT gelldl I8 ke 4 JuTfad g ol

TS < B W= §Y B <D A SET 8 MY 8, R 39 &7 DI qM6 DI AR A
A & oY BIS S Hed T8l Sorl T &

3T W s WRBR W AUE © [P gaidadd & Nl Dl 91 &I Aal Sl YD a9
M B | IO S Ud 399 JUTfad &3 & Bl &l WRBR gRI 1491 &=, foamt a1
THH 3P AT Y& AT, qHEIRAT IR AT dTell W WRBR gRT 984 BT Ud daf Bl
ST 1 ASTIR Y& BT, 916 W &I JebTH1 Hl Afderd AT SR snfa & yee fhd
S |
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(xiii) Need to undertake gauge conversion of railway line from Saharsa to
Forbisganj in Bihar

sit o Agw puR ([gAter): A A XA JA S @1 e e o iR aRfEa |
ERAT I BRSNS Y g & 3 URads & Ged¥ g ¢ f6 39 ofigd & 3
IRITT B IoIC H &9 Bl AT B & 918 W BRI YHI el [hdT S Fhl gl 59 oflgd &
oty 89 9 ufafes amal & T # I I el o Bl ofigeg & R o @
STATSITE! H BIh! DBISHISAT BT AHAT BRAT Tl 8| A IR B & a1 3 g A A
ATgT IS ST Ud dHeldhal-acei-grs @ ATAT P HIHT Aed Heri|

31d: §9 ST BT MMM URFc e FHRaM o Usdl HRd gy fAuni sfewiRal @
TS & BT HE BN
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(xiii) Need to take effective steps to regulate the functioning of toll plazas
in the country particularly on NH-7 & NH-47 in
Krishnagiri district, Tamil Nadu

SHRI E.G. SUGAVANAM (KRISHNAGIRI): People in the country are facing lot
of difficulties at toll plazas on various National Highways. At many places, toll
plazas are located near the cities and due to urbanization, people quite often have
to cross the toll plazas and forced to pay the toll tax. The toll plazas run by private
parties are mismanaged. They often over-charge of the prescribed rate causing
much inconvenience to the public like the situation prevailing at NH-7 & NH-47
in my Krishnagiri District. Apart from steep hike in toll charges, they have also
reduced number of trips on monthly passes. There is large queue at many toll
plazas and one has to wait for longer time for passing out of the toll gates.
Moreover, the toll charges are not uniform in the country.

The mismanagement of toll plazas has resulted in huge revenue loss to the
Government. In order to provide relief to the people from harassment of private
contractors at toll plazas and to curb the revenue loss, NHAI should take over the
management of toll plazas in its hands. Apart from that, Electronic Toll Collection
(ETC) System should be introduced country-wide. Further, Government may
consider introduction of pre-paid system of toll collection likewise the pre-paid
telephone cards which will greatly help the commuters.

I shall, therefore, urge upon the Union Government to take effective steps
to streamline the functioning of toll plazas particularly at NH-7 & NH-47 and to
relieve the people from harassment at the hands of private toll contractors in the

country.
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(xiv) Need to provide stoppage of Kerala Express (New Delhi — Trivandrum)
and Chennai-Trivandrum Express at Ottapalam
Railway Station, Palakkad, Kerala

SHRI M.B. RAJESH (PALAKKAD): I would like to draw the attention of the
Government to the long pending demand of stoppage of two important trains at
Ottapalam railway Station. The New Delhi-Trivandrum Kerala Express and
Chennai-Trivandrum Mail are not having stoppage at Ottapalam. Both these trains,
after leaving Palakkad have stoppage only at Thrissur. In the entire Palakkad
district there is no other stoppage except the one at Palakkad junction. This has
been causing difficulties to thousands of passengers who belong to the Western
part of Palakkad district. These Passengers will have to get down either at
Palakkad or at Thrissur and have to travel all the way by road. If a stoppage is
allowed at Ottapalam to these trains, it will be of great help to thousands of
passengers. This demand is being made for a long time, but Railway authorities
are turning a blind eye to this genuine demand. Ottapalam is destination having a
great historical importance and deserves a better consideration. Unfortunately
railway authorities failed to acknowledge the importance of Ottapalam station.
Hence, I urge upon the Government to allow stoppage to the Kerala Express
(New Delhi- Trivandrum) and Chennai-Trivandrum Mail at Ottapalam. I further
demand that more funds should allotted to the development of Ottapalam Railway

Station.
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(xv) Need to convert Kalimati-Kankadahad route (via Baspal-Bamebari-
Telboi) in Keonjhar Parliamentary Constituency, Orissa into a National
Highway

#t TeEa AT (RER): WX AW 89 RIBR & el @D T Bl § SHHET
el & sfaiid dapsEe @ I TUTA-IHaR-dadls J1 b I IoEn aifyd fed
S & oy olifed TRER 7 2004 W& SRY fHAT o1 ST 3} T B WHR & I dfdd
Bl 39 IS IOHET H IS B Bl A JMATIDT & Rl I8 SATDT DI, gl U
diaRaTSe ORY WS WeT 9 99€ 2] F8 R W IF I Yold ofrgd |l Sude el 2] 34
AT W SMfearl ANl &1 W &l § Fel amte Ud onide R o aEl 9
IEThd 9gd fUest g8 2 oienfie e vd g gRemwit & smma # a8 = ARiard
T &1 ST 8T © Ud ASFIR & W1 H F8l & 9gad ARiarall & @ ¥ 3 = 2

3TN [T v ed A1dl Bl JERAT Bl S H A §Y ed Al UR ETRT SN S
DI AU DI I < B ol IURIERT AT Pl I IS BT a1 SRy |

R WRBR I R & 6 A AHGT &7 RS & el b & 3faid DI 4§
SHETA el & Hepelere db T qAU-JHINI-dadls 8ld Y AR DI IST IS
EUSCRCRIBSIR]
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(xvi) Need to review the Information Technology Rules, 2011

SHRI JAYANT CHAUDHARY (MATHURA): Google’s transparency report for
July-Dec 2010 reports an increase of 123% in demands for content removal by
Indian Government and law enforcement. Google removed internet content on
22% of the requests as opposed to 87%- USA, 100%- Turkey.

The 2011 Information Technology Rules also discriminate against the
medium of dispersion of information, the intermediary guidelines Rules prohibit
sharing of blasphemous libelous and disparaging information. These conditions
are subjective and differ from the press Councils norms of journalistic conduct. A
newspaper article considered blasphemous is legal, but the same cannot be
reproduced online. The Reasonable Security Practices Rules allow Government
agencies access to personal information from service providers through written
complaints whereas where crimes requires warrants signed by magistrates.

The rules curb freedom of speech and violate the IT Act which removed
intermediary liability for content. Such expansive changes should come through

the Act rather than subordinate legislation.
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(xvii) Need to expedite the construction of Road Over Bridge at Puri Gate
near IIT at Kharagpur, West Bengal

SHRI PRABODH PANDA (MIDNAPORE): The South-Eastern Railway has
undertaken the construction of a Road Over Bridge at Puri Gate near IIT at
Kharagpur long back to facilitate the smooth traffic flow on the road being used
not only by the local residents but also by the interstate traffic.

The construction work was started with right earnest but in the midway the
whole construction work came to standstill. It has been learnt that the contractor
who was awarded the project left the work for the reasons best known to him. But
this is causing tremendous hardship to the road users as the debris and materials
are scattered on the road making this stretch of the road very hard to negotiate.

I, therefore, urge upon the Hon’ble Railway Minister to look into this
matter and take positive step so that the construction of Road Over Bridge at Puri
gate is completed without further delay. I also urge that if the need arise, the
Railway either should change the contractor or complete the work by its own

organization and internal resources.
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(xviii) Need to extend financial facilities to new cooperative sugar factories at
par with old sugar factories in Maharashtra

SHRI SADASHIVRAO DADOBA MANDLIK (KOLHAPUR): There are
582 installed Sugar Factories in the country including 317 factories in cooperative
sector. The cooperative sugar sector enables the small and marginal farmers to set
up an industry for production of an essential item of mass consumption. The share
of cooperatives in National Sugar production works out to be more than 46%. In
this connection, it may be pointed out that sugar factories established and
functioning before 1999, were able to avail financial facilities given as per the
Sampat Committee and the Mahajan Committee Reports. However, the sugar
factories established after 1999, could not avail these facilities. As a result, the
new sugar factories are under severe financial burden and some of them could not
start even crushing. This is more true in case of cooperative Sugar Factories in
Maharashtra where 139 cooperative sugar factories, out of total 204 sugar
factories, are functioning.

The new sugar factories in the State are working under severe handicap and
it has become difficult to compete with old established sugar factories. In this
connection, it would not be out of place to mention that the government instead of
helping ailing sugar factories issued income tax notices w.e.f. 1988, on the main
assumption that the rate paid to the farmers above the statutory Minimum Price is
the income of the factories. Keeping in view the fact that the member farmers are
the real owners of these factories and it did not constitute their income, I would
request to consider the plight of new factories and compensate them to make them

competitive with the old well established sugar factories.
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In this connection, I strongly suggest that a new committee be constituted
by the Ministry of Consumer Affairs, Food and Public Distribution on the lines of
earlier Committees which may be empowered to suggest tax and excise
concessions for new sugar factories established after 1999 in particular. Further,
the Ministry of Finance may consider to amend the present Income Tax Rules and
the sugar factories in cooperative sector may be excluded from the present ambit

of Income Tax.
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12.08 hrs.
ORISSA (ALTERATION OF NAME) BILL, 2010
Amendments made by Rajya Sabha

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRIJITENDRA SINGH): On behalf of Shri P. Chidambaram, I beg to move:

“That the following amendments made by Rajya Sabha in the Bill to alter
the name of State of Orissa, as passed by Lok Sabha, be taken into
consideration.

ENACTING FORMULA
1. That at page 1, line 1, --
for “Sixty-first”,

substitute “Sixty-second”

CLAUSE 1 Short Title and Commencement

2. That at page 1, line 3, --
for <20107,

substitute “20117.”

MADAM SPEAKER: The question is:

“That the following amendments made by Rajya Sabha in the Bill to alter
the name of State of Orissa, as passed by Lok Sabha, be taken into
consideration.

ENACTING FORMULA

1. That at page 1, line 1, --
for “Sixty-first”,

substitute “Sixty-second”
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CLAUSE 1

2. That at page 1, line 3, --
for <2010”,
substitute “2011”.”

The motion was adopted.

46

Short Title and Commencement

MADAM SPEAKER: We shall now take up the amendments made by Rajya

Sabha.
The question is:
ENACTING FORMULA
l. That at page 1, line 1, --
Sfor “Sixty-first”,

substitute “Sixty-second”

The motion was adopted.

MADAM SPEAKER: The question is:

CLAUSE 1

2. That at page 1, line 3, --
for “2010”,
substitute “2011”

The motion was adopted.

Short Title and Commencement
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SHRI JITENDRA SINGH: I beg to move:

“That the amendments made by Rajya Sabha in the Bill
be agreed to.”

MADAM SPEAKER: The question is:

“That the amendments made by Rajya Sabha in the Bill
be agreed to.”

The motion was adopted.
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12.09 hrs.
CONSTITUTION (ONE HUNDRED AND THIRTEENTH
AMENDMENT) BILL, 2010
Amendments made by Rajya Sabha

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRIJITENDRA SINGH): On behalf of Shri P. Chidambaram, I beg to move:

“That the following amendments made by Rajya Sabha in the Bill further to
amend the Constitution, as passed by Lok Sabha, be taken into
consideration.

ENACTING FORMULA
1. That at page 1, line 1, --
Sor “Sixty-first”,

substitute “Sixty-second”
CLAUSE 1 Short Title

2. That at page 1, line 3, --
for “20107,
substitute “20117.”

MADAM SPEAKER: Before I put the motion that the amendments made by
Rajya Sabha in the Bill further to amend the Constitution of India, as passed by
Lok Sabha, be taken into consideration, I may inform the House that this being a
Constitution Amendment Bill, voting has to be by Division.

Let the Lobbies be cleare
MADAM SPEAKER: The Lobbies have been cleared.

Now, Secretary-General to inform the hon. Members about the voting

procedure for division.


S Ramaswamy
d. By f1 
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SECRETARY-GENERAL: Kind attention of the hon. Members is invited to the
following points in the operation of the Automatic Vote Recording System:

1. Before a division starts, every hon. Member should occupy his or her
own seat and operate the system from that seat only.

2. As may kindly be seen, the “red bulbs above display boards” on either
side of hon. Speaker’s chair are already glowing. This means the voting
system has been activated.

3. For voting please press the following two buttons simultaneously
immediately after sounding of first gong. viz.,

One “red” button in front of the hon. Member on the headphone plate
and

also any one of the following buttons fixed on the top of desk of seats:

Ayes - Green Colour
Noes - Red colour
Abstain - Yellow colour

4. 1t 1s essential to keep both the buttons pressed till the second gong
sound is heard and the red bulbs are “Off”.
Important: The hon. Members may please note that the vote will not be
registered if both buttons are not kept pressed simultaneously till the
sounding of the second gong.

5. Please do not press the amber button (P) during division.

6. Hon. Members can actually “see” their vote on display boards and on
their desk unit.

7. In case vote is not registered, they may call for voting through slipS.E


Kona Madhusudana Rao
Fd by g1
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MADAM SPEAKER: The question is:

“That the following amendments made by Rajya Sabha in the Bill
further to amend the Constitution, as passed by Lok Sabha, be taken
into consideration:

ENACTING FORMULA
1. That at page 1, line 1, -

for “Sixty-first”,
substitute “Sixty-second”

CLAUSE 1 Short Title

2. That at page 1, line 3, -
for ©20107,
substitute “2011”.”

The Lok Sabha divided.:
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DIVISION NO. 1 12.15 hrs.

AYES

Abdullah, Dr. Farooq
Acharia, Shri Basu Deb
Adhi Sankar, Shri

Advani, Shri L.K.

Agarwal, Shri Jai Prakash
Agrawal, Shri Rajendra
Ahamed, Shri E.

Amlabe, Shri Narayan Singh
Anandan, Shri M.

Ananth Kumar, Shri
Antony, Shri Anto

Anuragi, Shri Ghanshyam
Argal, Shri Ashok

Aron, Shri Praveen Singh
Awale, Shri Jaywant Gangaram
Azad, Shri Kirti
Azharuddin, Mohammed
Baalu, Shri T.R.

Babar, Shri Gajanan D.
Bahuguna, Shri Vijay

Bais, Shri Ramesh

Baite, Shri Thangso
Bansal, Shri Pawan Kumar
Barq, Dr. Shafiqur Rahman
Basavaraj, Shri G. S.
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Basheer, Shri Mohammed E.T.
Baske, Shri Pulin Bihari

Besra, Shri Devidhan

Bhagat, Shri Sudarshan
Bhagora, Shri Tara Chand
Bhaiya, Shri Shivraj

Bhoi, Shri Sanjay

Bhujbal, Shri Sameer

Bhuria, Shri Kanti Lal

Biswal, Shri Hemanand
Bundela, Shri Jitendra Singh
Chacko, ShriP.C.

Chakravarty, Shrimati Bijoya
Chaudhary, Shri Jayant
Chauhan, Shri Mahendrasinh P.
Chauhan, Shri Sanjay Singh
Chavan, Shri Harishchandra
Chidambaram, Shri P.

Chitthan, ShriN.S.V.
Choudhary, Shri Harish
Choudhry, Shrimati Shruti
Choudhury, Shri Abu Hasem Khan
Chowdhary, Shrimati Santosh
Chowdhury, Shri Adhir
Chowdhury, Shri Bansa Gopal
‘Commando’, Shri Kamal Kishor
Das, Shri Bhakta Charan
Dastidar, Dr. Kakoli Ghosh

Davidson, Shrimati J. Helen
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De, Dr. Ratna

Deka, Shri Ramen

Deshmukh, Shri K.D.

Devi, Shrimati Ashwamedh
Devi, Shrimati Rama
Dhanapalan, Shri K. P.
Dhruvanarayana, Shri R.
Dhurve, Shrimati Jyoti

Dias, Shri Charles

Dikshit, Shri Sandeep

Dome, Dr. Ram Chandra
Dudhgaonkar, Shri Ganeshrao Nagorao
Dutt, Shrimati Priya

Elangovan, Shri T.K.S.

Engti, Shri Biren Singh

Ering, Shri Ninong
Gaddigoudar, Shri P.C.
Gaikwad, Shri Eknath Mahadeo
Gandhiselvan, Shri S.

Gawali, Shrimati Bhavana Patil
Geete, Shri Anant Gangaram
Gogoi, Shri Dip

Gohain, Shri Rajen

Gouda, Shri Shivarama

Guddu, Shri Premchand
Haldar, Dr. Sucharu Ranjan
Handique, Shri B.K.

Haque, Shri Mohd. Asrarul

Hasan, Shrimati Tabassum
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Hassan, Dr. Monazir

Hegde, Shri Anant Kumar
Hooda, Shri Deepender Singh
Hossain, Shri Abdul Mannan
Hussain, Shri Ismail

Hussain, Shri Syed Shahnawaz
Jadhav, Shri Baliram

Jain, Shri Pradeep

Jaiswal, Dr. Sanjay

Jaiswal, Shri Gorakh Prasad
Jakhar, Shri Badri Ram

Jatua, Shri Choudhury Mohan
Jawale, Shri Haribhau

*Jena, Shri Mohan

Jena, Shri Srikant

Jeyadurai, Shri S. R.

Jhansi Lakshmi, Shrimati Botcha
Joshi, Dr. Murli Manohar
Joshi, Shri Kailash

Joshi, Shri Pralhad

Judev, Shri Dilip Singh
Kachhadia, Shri Naranbhai
Kashyap, Shri Virender
Kaswan, Shri Ram Singh
Kataria, Shri Lalchand

Khan, Shri Hassan

Khandela, Shri Mahadeo Singh

" Voted through slip
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Kharge, Shri Mallikarjun
Khatgaonkar, Shri Bhaskarrao Bapurao Patil
Khatri, Dr. Nirmal

Killi, Dr. Kruparani

Koda, Shri Madhu

Kowase, Shri Marotrao Sainuji
Krishnasswamy, Shri M.
Kristappa,Shri N.

Kumar, Shri Ajay

Kumar, Shri Kaushalendra
Kumar, Shri Mithilesh

Kumar, Shri P.

Kumar, Shri Ramesh

Kumar, Shri Shailendra
Kumar, Shri Virendra

Kumar, Shri Vishwa Mohan
Kumari, Shrimati Putul

Kurup, Shri N. Peethambara
Laguri, Shri Yashbant
Lakshmi, Shrimati Panabaka
Lal, Shri Pakauri

Lingam, Shri P.

Mahajan, Shrimati Sumitra
Mahant, Dr. Charan Das
Maharaj, Shri Satpal

Mahato, Shri Baidyanath Prasad
Majhi, Shri Pradeep

Malik, Shri Sakti Mohan

Mandal, Dr. Tarun
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Mandlik, Shri Sadashivrao Dadoba
*Mani, Shri Jose K.

Manian, Shri O.S.

Manijhi, Shri Hari

Maran, Shri Dayanidhi
Mcleod, Shrimati Ingrid
Meena, Shri Raghuvir Singh
Meena, Dr. Kirodi Lal
Meghe, Shri Datta
Meghwal, Shri Arjun Ram
Meghwal, Shri Bharat Ram
Meinya, Dr. Thokchom
Mirdha, Dr. Jyoti

Mishra, Shri Mahabal
Mohan, Shri P.C.
Mohapatra, Shri Sidhant
Moily, Shri M. Veerappa
Mukherjee, Shri Pranab
Munda, Shri Karia

Munde, Shri Gopinath
Muniyappa, Shri K.H.

Naik, Dr. Sanjeev Ganesh
Naik, Shri Shripad Yesso
Narah, Shrimati Ranee
Narayanrao, Shri Sonawane Pratap
Narayanasamy, Shri V.
Natarajan, Shri P.R.

Natrajan, Kumari Meenakshi

" Voted through slip
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Nirupam, Shri Sanjay
Noor, Kumari Mausam

Ola, Shri Sis Ram
Pakkirappa, Shri S.

Pal, Shri Rajaram
Palanimanickam, Shri S.S.
Panda, Shri Prabodh
Pandey, Dr. Vinay Kumar
Pandey, Kumari Saroj
Pandey, Shri Ravindra Kumar
Pangi, Shri Jayaram
Paswan, Shri Kamlesh
Patasani, Dr. Prasanna Kumar
Patel, Shri Bal Kumar
Patel, Shri Devji M.

Pathak, Shri Harin

Patil, Shri C.R.

Patil, Shri Pratik

Patle, Shrimati Kamla Devi
Paul, Shri Tapas

Pawar, Shri Sharad

Pilot, Shri Sachin

Potai, Shri Sohan

Pradhan, Shri Amarnath
Premdas, Shri

Punia, Shri P. L.
Purkayastha, Shri Kabindra
Rahman, Shri Abdul

Rai, Shri Prem Das
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Rajukhedi, Shri Gajendra Singh
Ramachandran, Shri Mullappally
Ramasubbu, Shri S.S.
Ramkishun, Shri

Rana, Shri Rajendrasinh

Rao, Dr. K.S.

Rao, Shri Nama Nageswara
Rao, Shri Rayapati Sambasiva
Rathwa, Shri Ramsinh

Rawat, Shri Harish

Reddy, Shri Anantha Venkatarami
Reddy, Shri M. Venugopala
Reddy, Shri M. Sreenivasulu
Reddy, Shri S. Jaipal

Riyan, Shri Baju Ban

Roy, Prof. Saugata

Roy, Shri Arjun

Roy, Shri Mahendra Kumar
Roy, Shrimati Shatabdi

Ruala, Shri C.L.

Sachan, Shri Rakesh

Saha, Dr. Anup Kumar

Sahay, Shri Subodh Kant

Sahu, Shri Chandu Lal

Sai Prathap, Shri A.

Sardinha, Shri Francisco Cosme
Saroj, Shrimati Sushila

Sayeed, Shri Hamdullah

Selja, Kumari
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Semmalai, Shri S.

Shanavas, Shri M.I.

Shantha, Shrimati J.

Sharma, Shri Jagdish

Sharma, Shri Madan Lal

Shekhar, Shri Neeraj

Shekhawat, Shri Gopal Singh
Shivaiji, Shri Adhalrao Patil
Shivkumar, Shri K. alias J.K. Ritheesh
Shukla, Shri Balkrishna Khanderao
Siddeshwara, Shri G.M.

Singh, Chaudhary Lal

Singh, Dr. Sanjay

Singh, Rao Inderiit

Singh, Shri Bhoopendra

Singh, Shri Dushyant

Singh, Shri Ganesh

Singh, Shri ljyaraj

Singh, Shri Jaswant

Singh, Shri Jitendra

Singh, Shri Mahabali

*Singh, Shri N. Dharam

Singh, Shri Pashupati Nath

Singh, Shri Pradeep Kumar

Singh, Shri Radha Mohan

Singh, Shri Radhe Mohan

Singh, Shri Rajiv Ranjan Singh alias Lalan

" Voted through slip
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Singh, Shri Rajnath

Singh, Shri Rakesh

Singh, Shri Rewati Raman
Singh, Shri Sukhdev

Singh, Shri Uday

Singh, Shri Uday Pratap
Singh, Shri Umashankar
Singh, Shri Vijay Bahadur
Singh, Shri Yashvir

Singh, Rajkumari Ratna
Singh, Shrimati Meena
Singh, Shrimati Rajesh Nandini
Sinha, Shri Yashwant
Sivaprasad, Dr. N.

Sivasami, Shri C.

Solanki, Dr. Kirit Premjibhai
Solanki, Shri Makansingh
Sugavanam, Shri E.G.
Suklabaidya, Shri Lalit Mohan
Sushant, Dr. Rajan

Swamy, Shri Janardhana
Swaraj, Shrimati Sushma
Tagore, Shri Manicka

Tamta, Shri Pradeep
Tandon, Shri Lalji

Tandon, Shrimati Annu
Taware, Shri Suresh Kashinath
Thamaraiselvan, Shri R.
Thambidurai, Dr. M.
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Thomas, Prof. K.V.

Thomas, Shri P.T.

“Tirath, Shrimati Krishna
Tudu, Shri Laxman

Udasi, Shri Shivkumar
Vardhan, Shri Harsh

Vasava, Shri Mansukhbhai D.
Venugopal, Dr. P.

Venugopal, ShriD.
Venugopal, Shri K.C.

Verma, Shri Sajjan

Verma, Shrimati Usha
Vijayan, Shri AK.S.
Vishwanath, Shri Adagooru H.
*Vishwanath Katti, Shri Ramesh
Viswanathan, Shri P.
Vundavalli, Shri Aruna Kumar
Vyas, Dr. Girija

Yadav, Prof. Ranjan Prasad
Yadav, Shri Akhilesh

Yadav, Shri Arun

Yadav, Shri Dharmendra
Yadav, Shri Dinesh Chandra
Yadav, Shri Hukmadeo Narayan
*Yadav, Shri Mulayam Singh
Yadav, Shri Sharad

Yaskhi, Shri Madhu Goud

" Voted through slip
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MADAM SPEAKER: Subject to correction®, the result of the Division is:
Ayes: 302
Noes: Nil
The motion is carried by a majority of the total membership of the House
and by a majority of not less than two-thirds of the members present and voting.

The motion was adopted.

MADAM SPEAKER: We shall now take up the amendments made by the Rajya
Sabha in the Bill, as passed by Lok Sabha.

The Lobbies are already clear. If the House agrees, 1 shall put amendment
Nos. 1 and 2 made by Rajya Sabha in the Bill, as passed by Lok Sabha, together to
the vote of the House, in which case the result of the division shall be taken as

applicable to each amendment, separately.

* The following Members also recorded their votes through slips;
Ayes 302 + Shrimati Krishan Tirath, S/S N. Dharam Singh, Jose K. Mani, Mulayam Singh Yadav, Mohan
Jena and Ramesh Vishwanath Kathi = 308.
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The question is:

ENACTING FORMULA

1. That at page 1, line 1, -
for "Sixty-first'

substitute "Sixty-second"

CLAUSE 1
2. That at page 1, line 3, -
for "2010",
substitute "2011",

The Lok Sabha divided
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DIVISION NO. 2 12.16 hrs.

AYES

Abdullah, Dr. Farooq
Acharia, Shri Basu Deb
Adhi Sankar, Shri

Adsul, Shri Anandrao
Advani, Shri L.K.

Agarwal, Shri Jai Prakash
Agrawal, Shri Rajendra
Ahamed, Shri E.

Amlabe, Shri Narayan Singh
Anandan, Shri M.

Ananth Kumar, Shri

Antony, Shri Anto

Anuragi, Shri Ghanshyam
Argal, Shri Ashok

Aron, Shri Praveen Singh
Awale, Shri Jaywant Gangaram
Azad, Shri Kirti

Azharuddin, Mohammed
Baalu, Shri T.R.

Babar, Shri Gajanan D.
Bahuguna, Shri Vijay

Bais, Shri Ramesh

Baite, Shri Thangso

Bansal, Shri Pawan Kumar
Barq, Dr. Shafiqur Rahman
Basavaraj, Shri G. S.
Basheer, Shri Mohammed E.T.
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Baske, Shri Pulin Bihari
Bhagat, Shri Sudarshan
Bhagora, Shri Tara Chand
Bhaiya, Shri Shivraj

Bhoi, Shri Sanjay

Bhujbal, Shri Sameer

Bhuria, Shri Kanti Lal

Biswal, Shri Hemanand
Bundela, Shri Jitendra Singh
Chacko, ShriP.C.
Chakravarty, Shrimati Bijoya
Chaudhary, Shri Jayant
Chauhan, Shri Mahendrasinh P.
Chauhan, Shri Prabhatsinh P.
Chavan, Shri Harishchandra
Chidambaram, Shri P.
Chitthan, Shri N.S.V.
Choudhary, Shri Harish
Choudhry, Shrimati Shruti

Choudhury, Shri Abu Hasem Khan

Chowdhary, Shrimati Santosh
Chowdhury, Shri Adhir
Chowdhury, Shri Bansa Gopal
‘Commando’, Shri Kamal Kishor
Das, Shri Bhakta Charan
Dastidar, Dr. Kakoli Ghosh
Davidson, Shrimati J. Helen

De, Dr. Ratna

Deka, Shri Ramen

Deshmukh, Shri K.D.

Devi, Shrimati Ashwamedh
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Devi, Shrimati Rama
Dhanapalan, Shri K. P.
Dhruvanarayana, Shri R.
Dhurve, Shrimati Jyoti

Dias, Shri Charles

Dikshit, Shri Sandeep

Dome, Dr. Ram Chandra
Dudhgaonkar, Shri Ganeshrao Nagorao
Dutt, Shrimati Priya

Elangovan, Shri T.K.S.

Engti, Shri Biren Singh

Ering, Shri Ninong
Gaddigoudar, Shri P.C.
Gaikwad, Shri Eknath Mahadeo
Gandhi, Shri Varun
Gandhiselvan, Shri S.

Gawali, Shrimati Bhavana Patil
Geete, Shri Anant Gangaram
Gogoi, Shri Dip

Gohain, Shri Rajen

Gouda, Shri Shivarama

Guddu, Shri Premchand
Haldar, Dr. Sucharu Ranjan
Handique, Shri B.K.

Haque, Shri Mohd. Asrarul
Hasan, Shrimati Tabassum
Hassan, Dr. Monazir

Hegde, Shri Anant Kumar
Hooda, Shri Deepender Singh
Hossain, Shri Abdul Mannan

Hussain, Shri Ismail
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Hussain, Shri Syed Shahnawaz
Jain, Shri Pradeep

Jaiswal, Dr. Sanjay

Jaiswal, Shri Gorakh Prasad
Jakhar, Shri Badri Ram

Jatua, Shri Choudhury Mohan
Jawale, Shri Haribhau

Jena, Shri Mohan

Jena, Shri Srikant

Jeyadurai, Shri S. R.

Jhansi Lakshmi, Shrimati Botcha
Joshi, Dr. Murli Manohar

Joshi, Shri Kailash

Joshi, Shri Pralhad

Judev, Shri Dilip Singh
Kashyap, Shri Virender
Kaswan, Shri Ram Singh
Kataria, Shri Lalchand

Khan, Shri Hassan

Khandela, Shri Mahadeo Singh
Kharge, Shri Mallikarjun
Khatgaonkar, Shri Bhaskarrao Bapurao Patil
Khatri, Dr. Nirmal

Killi, Dr. Kruparani

*Koda, Shri Madhu

Kowase, Shri Marotrao Sainuiji
Krishnasswamy, Shri M.
Kristappa,Shri N.

Kumar, Shri Ajay

* Corrected through slip for Ayes
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Kumar, Shri Kaushalendra
Kumar, Shri Mithilesh
Kumar, Shri P.

Kumar, Shri Ramesh
Kumar, Shri Shailendra
Kumar, Shri Virendra
Kumar, Shri Vishwa Mohan
Kurup, Shri N. Peethambara
Laguri, Shri Yashbant
Lakshmi, Shrimati Panabaka
Lal, Shri Pakauri

Lingam, Shri P.

Mahajan, Shrimati Sumitra
Mahant, Dr. Charan Das
Maharaj, Shri Satpal
Mahato, Shri Baidyanath Prasad
Maijhi, Shri Pradeep
Mandal, Dr. Tarun

Mandlik, Shri Sadashivrao Dadoba
Mani, Shri Jose K.

Manian, Shri O.S.

Manijhi, Shri Hari

Maran, Shri Dayanidhi
Mcleod, Shrimati Ingrid
Meena, Shri Raghuvir Singh
Meena, Dr. Kirodi Lal
Meghe, Shri Datta

Meghwal, Shri Arjun Ram
Meghwal, Shri Bharat Ram
Meinya, Dr. Thokchom
Mirdha, Dr. Jyoti
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*Mishra, Shri Govind Prasad
Mishra, Shri Mahabal
Mohan, Shri P.C.
Mohapatra, Shri Sidhant
Moily, Shri M. Veerappa
Mukherjee, Shri Pranab
Munda, Shri Karia

Munde, Shri Gopinath
Muniyappa, Shri K.H.

Naik, Dr. Sanjeev Ganesh
Naik, Shri Shripad Yesso
Narah, Shrimati Ranee
Narayanasamy, Shri V.
Natarajan, Shri P.R.
Natrajan, Kumari Meenakshi
Nirupam, Shri Sanjay

Noor, Kumari Mausam

Ola, Shri Sis Ram
Pakkirappa, Shri S.

Pal, Shri Rajaram
Palanimanickam, Shri S.S.
Panda, Shri Prabodh
Pandey, Dr. Vinay Kumar
Pandey, Kumari Saroj
Pandey, Shri Ravindra Kumar
Pangi, Shri Jayaram
Paswan, Shri Kamlesh
Patasani, Dr. Prasanna Kumar
Patel, Shri Bal Kumar

" Voted through slip
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Patel, Shri Devji M.

Pathak, Shri Harin

Patil, Shri C.R.

Patil, Shri Pratik

Patle, Shrimati Kamla Devi
Paul, Shri Tapas

Pawar, Shri Sharad

Pilot, Shri Sachin

Potai, Shri Sohan

Pradhan, Shri Amarnath
Punia, Shri P. L.

Purkayastha, Shri Kabindra
Rahman, Shri Abdul
Rajukhedi, Shri Gajendra Singh
Ramachandran, Shri Mullappally
Ramasubbu, Shri S.S.
Ramkishun, Shri

Rana, Shri Rajendrasinh

Rao, Dr. K.S.

Rao, Shri Nama Nageswara
Rao, Shri Rayapati Sambasiva
Rathwa, Shri Ramsinh

Rawat, Shri Harish

Reddy, Shri Anantha Venkatarami
Reddy, Shri M. Venugopala
Reddy, Shri M. Sreenivasulu
Reddy, Shri S. Jaipal

Riyan, Shri Baju Ban

Roy, Prof. Saugata

Roy, Shri Arjun

Roy, Shri Mahendra Kumar
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Roy, Shrimati Shatabdi

Ruala, Shri C.L.

Sachan, Shri Rakesh

Saha, Dr. Anup Kumar
Sahay, Shri Subodh Kant
Sahu, Shri Chandu Lal

Sai Prathap, Shri A.

Sardinha, Shri Francisco Cosme
Sayeed, Shri Hamdullah
Selja, Kumari

Semmalai, Shri S.

Shanavas, Shri M.1.

Shantha, Shrimati J.

Sharma, Shri Jagdish
Sharma, Shri Madan Lal
Shekhar, Shri Neeraj
Shekhawat, Shri Gopal Singh
Shivaiji, Shri Adhalrao Patil
Shivkumar, Shri K. alias J.K. Ritheesh
Shukla, Shri Balkrishna Khanderao
Siddeshwara, Shri G.M.
Singh, Chaudhary Lal

Singh, Dr. Sanjay

Singh, Rao Inderijit

Singh, Shri Bhoopendra
Singh, Shri Dushyant

Singh, Shri Ganesh

Singh, Shri ljyaraj

Singh, Shri Jaswant

Singh, Shri Jitendra

Singh, Shri Mahabali
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Singh, Shri Radha Mohan
Singh, Shri Radhe Mohan
Singh, Shri Rajiv Ranjan Singh alias Lalan
Singh, Shri Rajnath

Singh, Shri Rakesh

Singh, Shri Ratan

Singh, Shri Rewati Raman
Singh, Shri Sukhdev

Singh, Shri Uday

Singh, Shri Uday Pratap

Singh, Shri Umashankar
Singh, Shri Vijay Bahadur
Singh, Shri Yashvir

Singh, Rajkumari Ratna

Singh, Shrimati Meena

Singh, Shrimati Rajesh Nandini
Sinha, Shri Yashwant
Sivasami, Shri C.

Solanki, Dr. Kirit Premjibhai
Solanki, Shri Makansingh
*Sugavanam, Shri E.G.
*Suklabaidya, Shri Lalit Mohan
Sushant, Dr. Rajan

Swamy, Shri Janardhana
Swaraj, Shrimati Sushma
Tagore, Shri Manicka

Tamta, Shri Pradeep

Tandon, Shrimati Annu
Taware, Shri Suresh Kashinath

Thamaraiselvan, Shri R.

" Voted through slip
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Thambidurai, Dr. M.

Thomas, Prof. K.V.

Thomas, Shri P.T.

Tirath, Shrimati Krishna

Tudu, Shri Laxman

Udasi, Shri Shivkumar
Vardhan, Shri Harsh

Vasava, Shri Mansukhbhai D.
Venugopal, Dr. P.

Venugopal, Shri D.
Venugopal, Shri K.C.

Verma, Shri Sajjan

Verma, Shrimati Usha
Vijayan, Shri AK.S.
Vishwanath, Shri Adagooru H.
Vishwanath Katti, Shri Ramesh
Viswanathan, Shri P.
Vundavalli, Shri Aruna Kumar
Vyas, Dr. Girija

Yadav, Prof. Ranjan Prasad
Yadav, Shri Akhilesh

Yadav, Shri Arun

Yadav, Shri Dharmendra
Yadav, Shri Dinesh Chandra
Yadav, Shri Hukmadeo Narayan
Yadav, Shri Mulayam Singh
Yadav, Shri Sharad

Yaskhi, Shri Madhu Goud
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MADAM SPEAKER: Subject to correction”, the result™ of the Division is:
Ayes: 294
Noes: 1
The motion is carried by a majority of the total membership of the House
and by a majority of not less than two-thirds of the members present and voting.
The motion was adopted.
MADAM SPEAKER: The Minister may now move that the Bill, as amended by
the amendments agreed to, be passed.
THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRIJITENDRA SINGH): I beg to move:
“That the Bill, as amended by the amendments agreed to, be passed.”

MADAM SPEAKER: The lobbies are already clear.
The question is:

“That the Bill, as amended by the amendments agreed to, be passed.”

The Lok Sabha divided.:

* The following Members also recorded/ corrected their votes through slips.

Ayes 294 + S/S Lalit Mohan Suklabaidya, E.G. Sugavanam, Madhu Koda and Govind Prasad Mishra = 298
Noes 1 — Shri Madhu Koda wrongly voted for Noes. Later on he corrected through slip for Ayes =0

* * The result of this Division applies to each of the amendments separately.
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DIVISION NO. 3 12.18 hrs.

Ayes

Abdullah, Dr. Farooq
Acharia, Shri Basu Deb
Adhi Sankar, Shri

Adsul, Shri Anandrao
Advani, Shri LK.

Agarwal, Shri Jai Prakash
Agrawal, Shri Rajendra
Ahamed, Shri E.

Amlabe, Shri Narayan Singh
Anandan, Shri M.

Ananth Kumar, Shri
Antony, Shri Anto

Anuragi, Shri Ghanshyam
Argal, Shri Ashok

Aron, Shri Praveen Singh
Awale, Shri Jaywant Gangaram
Azad, Shri Kirti
Azharuddin, Mohammed
Baalu, Shri T.R.

Babar, Shri Gajanan D.
Bahuguna, Shri Vijay

Bais, Shri Ramesh

Baite, Shri Thangso
Bansal, Shri Pawan Kumar
Barq, Dr. Shafiqur Rahman
Basavaraj, Shri G. S.
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Basheer, Shri Mohammed E.T.
Baske, Shri Pulin Bihari
Besra, Shri Devidhan

Bhagat, Shri Sudarshan
Bhagora, Shri Tara Chand
Bhaiya, Shri Shivraj

Bhoi, Shri Sanjay

Bhujbal, Shri Sameer

Bhuria, Shri Kanti Lal

Biswal, Shri Hemanand
Bundela, Shri Jitendra Singh
Chacko, ShriP.C.
Chakravarty, Shrimati Bijoya
Chaudhary, Shri Jayant
Chauhan, Shri Mahendrasinh P.
Chauhan, Shri Prabhatsinh P.
Chauhan, Shri Sanjay Singh
Chavan, Shri Harishchandra
Chitthan, ShriN.S.V.
Choudhary, Shri Harish
Choudhry, Shrimati Shruti

Choudhury, Shri Abu Hasem Khan

Chowdhary, Shrimati Santosh
Chowdhury, Shri Adhir
Chowdhury, Shri Bansa Gopal
‘Commando’, Shri Kamal Kishor
Das, Shri Bhakta Charan
Dastidar, Dr. Kakoli Ghosh

Davidson, Shrimati J. Helen
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De, Dr. Ratna

Deka, Shri Ramen
Deshmukh, Shri K.D.

Devi, Shrimati Ashwamedh
Devi, Shrimati Rama
Dhanapalan, Shri K. P.
Dhruvanarayana, Shri R.
Dhurve, Shrimati Jyoti
Dias, Shri Charles

Dikshit, Shri Sandeep

Dome, Dr. Ram Chandra

Dudhgaonkar, Shri Ganeshrao Nagorao

Dutt, Shrimati Priya

Elangovan, Shri T.K.S.

Engti, Shri Biren Singh

Ering, Shri Ninong
Gaddigoudar, Shri P.C.
Gaikwad, Shri Eknath Mahadeo
Gandhi, Shri Varun
Gandhiselvan, Shri S.

Gawali, Shrimati Bhavana Patil
Geete, Shri Anant Gangaram
Gogoi, Shri Dip

Gohain, Shri Rajen

Gouda, Shri Shivarama

Guddu, Shri Premchand
Haldar, Dr. Sucharu Ranjan
Handique, Shri B.K.

Haque, Shri Mohd. Asrarul
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Hasan, Shrimati Tabassum
Hassan, Dr. Monazir

Hegde, Shri Anant Kumar
Hooda, Shri Deepender Singh
Hossain, Shri Abdul Mannan
Hussain, Shri Ismail

Hussain, Shri Syed Shahnawaz
Jadhav, Shri Baliram

Jain, Shri Pradeep

Jaiswal, Dr. Sanjay

Jaiswal, Shri Gorakh Prasad
Jakhar, Shri Badri Ram

Jatua, Shri Choudhury Mohan
Jawale, Shri Haribhau

Jena, Shri Mohan

Jena, Shri Srikant

Jeyadurai, Shri S. R.

Jhansi Lakshmi, Shrimati Botcha
Joshi, Dr. Murli Manohar
Joshi, Shri Pralhad

Judev, Shri Dilip Singh
Kashyap, Shri Virender
Kaswan, Shri Ram Singh
Kataria, Shri Lalchand

Khan, Shri Hassan

Khandela, Shri Mahadeo Singh
Kharge, Shri Mallikarjun

Khatri, Dr. Nirmal

Killi, Dr. Kruparani
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Koda, Shri Madhu

Kowase, Shri Marotrao Sainuiji
Krishnasswamy, Shri M.
Kristappa,Shri N.

Kumar, Shri Ajay

Kumar, Shri Kaushalendra
Kumar, Shri Mithilesh

Kumar, Shri P.

Kumar, Shri Ramesh

Kumar, Shri Virendra

Kumar, Shri Vishwa Mohan
Kurup, Shri N. Peethambara
Laguri, Shri Yashbant
Lakshmi, Shrimati Panabaka
Lal, Shri Pakauri

Lingam, Shri P.

Mahajan, Shrimati Sumitra
Mahant, Dr. Charan Das
Maharaj, Shri Satpal

Mahato, Shri Baidyanath Prasad
Maijhi, Shri Pradeep

Malik, Shri Sakti Mohan
Mandal, Dr. Tarun

Mandlik, Shri Sadashivrao Dadoba
Mani, Shri Jose K.

Manian, Shri O.S.

Manijhi, Shri Hari

Maran, Shri Dayanidhi
Mcleod, Shrimati Ingrid
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Meena, Shri Raghuvir Singh
Meena, Dr. Kirodi Lal
Meghe, Shri Datta
Meghwal, Shri Arjun Ram
Meghwal, Shri Bharat Ram
Meinya, Dr. Thokchom
Mirdha, Dr. Jyoti

Mishra, Shri Govind Prasad
Mishra, Shri Mahabal
Mohan, Shri P.C.
Mohapatra, Shri Sidhant
Moily, Shri M. Veerappa
Mukherjee, Shri Pranab
Munda, Shri Karia

Munde, Shri Gopinath
Muniyappa, Shri K.H.

Naik, Dr. Sanjeev Ganesh
Naik, Shri Shripad Yesso
Narah, Shrimati Ranee
Narayanrao, Shri Sonawane Pratap
Narayanasamy, Shri V.
Natarajan, Shri P.R.
Natrajan, Kumari Meenakshi
Nirupam, Shri Sanjay

Noor, Kumari Mausam

Ola, Shri Sis Ram
Pakkirappa, Shri S.

Pal, Shri Rajaram

Palanimanickam, Shri S.S.
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Panda, Shri Prabodh

Pandey, Dr. Vinay Kumar
Pandey, Kumari Saroj

Pandey, Shri Ravindra Kumar
Pangi, Shri Jayaram

Paswan, Shri Kamlesh
“Patasani, Dr. Prasanna Kumar
Patel, Shri Bal Kumar

Patel, Shri Devji M.

Patel, Shri RK. Singh

Pathak, Shri Harin

Patil, Shri C.R.

Patil, Shri Pratik

Patle, Shrimati Kamla Devi
Paul, Shri Tapas

Pilot, Shri Sachin

Potai, Shri Sohan

Pradhan, Shri Amarnath
Premdas, Shri

Punia, Shri P. L.

Purkayastha, Shri Kabindra
Rahman, Shri Abdul

Rai, Shri Prem Das

Rajukhedi, Shri Gajendra Singh
Ramachandran, Shri Mullappally
Ramkishun, Shri

Rana, Shri Rajendrasinh

" Voted through slip
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Rao, Dr. K.S.

Rao, Shri Nama Nageswara
Rao, Shri Rayapati Sambasiva
Rathwa, Shri Ramsinh

Rawat, Shri Harish

Reddy, Shri Anantha Venkatarami
Reddy, Shri M. Venugopala
Reddy, Shri M. Sreenivasulu
Reddy, Shri S. Jaipal

Riyan, Shri Baju Ban

Roy, Prof. Saugata

Roy, Shri Arjun

Roy, Shri Mahendra Kumar
Roy, Shrimati Shatabdi

Ruala, Shri C.L.

Sachan, Shri Rakesh

Saha, Dr. Anup Kumar

Sahay, Shri Subodh Kant
Sahu, Shri Chandu Lal

Sai Prathap, Shri A.

Sardinha, Shri Francisco Cosme
Saroj, Shrimati Sushila
Sayeed, Shri Hamdullah

Selja, Kumari

Semmalai, Shri S.

Shanavas, Shri M.I.

Shantha, Shrimati J.

Sharma, Shri Jagdish

Sharma, Shri Madan Lal
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Shekhar, Shri Neeraj

Shekhawat, Shri Gopal Singh
Shivaiji, Shri Adhalrao Patil
Shivkumar, Shri K. alias J.K. Ritheesh
Shukla, Shri Balkrishna Khanderao
Siddeshwara, Shri G.M.

Singh, Chaudhary Lal

Singh, Dr. Sanjay

Singh, Rao Inderiit

Singh, Shri Bhoopendra

Singh, Shri Dushyant

Singh, Shri Ganesh

Singh, Shri ljyaraj

Singh, Shri Jaswant

Singh, Shri Jitendra

Singh, Shri Mahabali

Singh, Shri Pradeep Kumar

Singh, Shri Radha Mohan

Singh, Shri Radhe Mohan

Singh, Shri Rajiv Ranjan Singh alias Lalan

Singh, Shri Rajnath
Singh, Shri Rakesh

Singh, Shri Ratan

Singh, Shri Rewati Raman
Singh, Shri Sukhdev
Singh, Shri Uday

Singh, Shri Uday Pratap
Singh, Shri Umashankar
Singh, Shri Vijay Bahadur
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Singh, Shri Yashvir

Singh, Rajkumari Ratna
Singh, Shrimati Meena
Singh, Shrimati Rajesh Nandini
Sinha, Shri Yashwant
Sivaprasad, Dr. N.

Sivasami, Shri C.

Solanki, Dr. Kirit Premjibhai
Solanki, Shri Makansingh
Sugavanam, Shri E.G.
Suklabaidya, Shri Lalit Mohan
Sushant, Dr. Rajan

Swamy, Shri Janardhana
Swaraj, Shrimati Sushma
Tagore, Shri Manicka

Tamta, Shri Pradeep
Tandon, Shrimati Annu
Taware, Shri Suresh Kashinath
Thamaraiselvan, Shri R.
Thambidurai, Dr. M.

Thomas, Prof. K.V.

Thomas, Shri P.T.

Tirath, Shrimati Krishna
Tudu, Shri Laxman

Udasi, Shri Shivkumar
Vardhan, Shri Harsh

Vasava, Shri Mansukhbhai D.
Venugopal, Dr. P.
Venugopal, Shri D.
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Venugopal, Shri K.C.

Verma, Shri Sajjan

Verma, Shrimati Usha

Vijayan, Shri A.K.S.
Vishwanath, Shri Adagooru H.
Vishwanath Katti, Shri Ramesh
Viswanathan, Shri P.
Vundavalli, Shri Aruna Kumar
Vyas, Dr. Girija

Yadav, Prof. Ranjan Prasad
Yadav, Shri Akhilesh

Yadav, Shri Arun

Yadav, Shri Dharmendra
Yadav, Shri Dinesh Chandra
Yadav, Shri Hukmadeo Narayan
“Yadav, Shri Mulayam Singh
Yadav, Shri Sharad

Yaskhi, Shri Madhu Goud

* Corrected through slip Ayes
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MADAM SPEAKER: Subject to correction”, the result of the Division is:
Ayes: 301
Noes: Nil
The motion is carried by a majority of the total membership of the House
and by a majority of not less than two-thirds of the members present and voting.
The Bill, as amended by the amendments agreed to, was passed by the requisite
majority in accordance with the provisions of article 368 of the Constitution. E

The motion was adopted.

MADAM SPEAKER: The lobbies may be opened.
The House stands adjourned to meet tomorrow, the 7" September, 2011

at 11 am.

12.21 hrs.

The Lok Sabha then adjourned till Eleven of the Clock
on Wednesday, September 07, 2011 / Bhadra 16, 1933 (Saka).

* The following Members also recorded/ corrected their votes through slips.
Ayes 301+Shri Mulayam Singh Yadav and Dr. Prasanna Kumar Patasani = 303
Abstain 1 — Shri Mulayam Singh Yadav wrongly voted for abstain.

Later on he corrected through slip for Ayes =0
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